
[PASSED BY THE INDIAN LEGISLATURE.] 

(Receiued t h e  assent of t h e  Gouernor General on t h e  
27 th  October, i936.) 

An Act further to amend the Indian Companies Act, 
1913, for certain purposes. 
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W HEREAX it is expedient further to amend the 
V I I O ~  lsla. Indian Companies Act, 1913, for the purposes 

hereinafter appearing ; It is hereby enacted as 
follows :- 

I. (I) This Act may be called the Indian Companies Short tltle 
and commeuo& 

(Amendment) Act, 1936. ment. 

(2) It shall come into force on such date as the 
Governor General in Council may, by notification in the 
Gazette of India, appoint in this behalf. 

vI10f 1815.. 2. (I) 8ection 2 of the Indian Companies Act, 1913 Amendment sect~on 2. A C ~  of 
(hereinafter referred to as the said Act), shall be re- TI1 of 1919. 

numbered as sub-section (I) of that section and in that 
section as so re-aumbered- 

(a) for clause (9) the following cIauses shall be 
substituted, namely :- 

(9) ' manager ' means a person who, subject 
to the control and direction of the directors 
has the management of the whole affairs 
of a company, and includes a director or any 
other person occupying the position of a 
manager by whatever name called and 
whether under a contract of service or not: 

(9A) ' managing agent' means a person, firm 
or company entitled to the management of 
the whole affairs of a company by virtue of 
an agreement with the company, and under 
the control and direction of the directors ,' except to the extent, if any, otherwise 
provided for in the agreement, and includes 
any person, £irm or company occupying 
such position by whatever name called : " ; 
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